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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1329 of 2024

AbduiOadir 0 e Applicant

Versus

SisleafB Y- &0 - | e Respondent(s)

RESPONSE ON BEHALF OF THE RESPONDENT NO.-2,
UTTAR PRADESH POLLUTION CONTROL BOARD

I, Dr. Vishwanath Sharma aged about 48 years S/o Late Dr.
Manoranjan Sharma presently posted as Regional Officer, Uttar
Pradesh Pollution Control Board (herein after referred to as
2 “UPPCB”), Agra, do hereby solemnly affirm and state as under:
1. That in the official capacity mentioned above I am fully
acquainted with the facts of the case and I am competent and

authorised to swear the present Affidavit.

That the present O.A. relates to illegal running of footwear
manufacturing factory called M/s Foot Fashion Overseas, in the
residential colony of Azad Nagar, Khandari, District Agra, Uttar

Pradesh.
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3. That a complaint regarding the aforementioned subject was
received by the Regional Office of UPPCB, Agra on 01.06.2024

through IGRS reference no. 50014624000839. A complaint had

been received regarding the same issue earlier as well.

4. That in pursuance to the complaint, the said unit was inspected
by UPPCB on 17.01.2024 and 01.03.2024. As per the inspection
report, at the time of inspection, Mr. Vishal Agarwal and
landowner Mr. Kamal Ahmed were present at the complaint site
as representatives of M/s Foot Fashion Overseas. The unit
representative informed that the unit is being operated on rent at
the said site for the last 08 years. At the time of inspection, shoe
manufacturing work was found to be going on in the unit using
03 finishing machines, 01 cooling chamber, 01 heating chamber,
02 grinder machines and 02 compressor machines. During the
inspections the representative of the unit did not provide any No-
Objection / Consent Certificate issued by any department. Prima
facie, the unit is being operated in a residential area. A true copy
of the inspection report along with the photographs taken during

the inspection is annexed hereto and marked as Annexure 1.
CmD) 2 . .
“7 A 5. Thatthe Regional Officer, UPPCB, Agra had written to the Vice

hairman, Agra Development Authority vide letter dated
g *11.03.2024 for appropriate action regarding the above

omplaint. A true copy of the letter dated 11.03.2024 sent by



51

UPPCB to the Vice Chairman, Agra Development Authority is

annexed hereto and marked as Annexure 2.

6. That the Regional Officer, UPPCB, Agra wrote a letter dated
06.06.2024 to the District Magistrate, Agra for appropriate
resolution of the complaint bearing IGRS reference no.
50014624000839. A true copy of the letter dated 06.06.2024
sent by Regional Officer, UPPCB, Agra to the District

N Magistrate, Agra is annexed hereto and marked as Annexure 3.

7. That the Divisional Commissioner, Agra had also written to the
Vice Chairman, Agra Development Authority vide letter dated
17.05.2024 directing him to take necessary steps as per law
regarding the complaints submitted by the Applicant herein. A
true copy of the letter dated 17.05.2024 sent by Divisional
Commissioner, Agra to the Vice Chairman, Agra Development

Authority is annexed hereto and marked as Annexure 4.

8. That vide order dated 13.08.2003 the Hon’ble High Court of
Judicature at Allahabad in Writ Petition No. 34957/2003 titled
as ‘Smt. Mithlesh Jain vs. State of Uttar Pradesh and others’

)%‘V“l directed as follows:

Qm “We therefore direct that no commercial or industrial activity
B m\ Kumar will be allowed to be carried on in the area earmarked for
Sharma Advocate \ | residential purpose in the Master Plan of Agra or of in any other

[ T Dt - AGRA e : _ . Eiis. .
o o 2323102 city in U.P. If commercial and industrial activities are being

=T /
\ VALID-04/1 1127/
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carried on in any city in UP. in the area earmarked for
residential purposes in the Master Plan of that city such activity
must immediately be stopped by the authorities.

Although this petition was only regarding Agra city we have
decided to extend its scope suo moto to other cities in U.P.
because we are informed that similar illegalities are being
committed there too.”

A true copy of the order dated 13.08.2003 passed by the Hon’ble
High Court of Judicature at Allahabad in Writ Petition No.

34957/2003 is annexed hereto and marked as Annexure 5.

That in compliance with the aforementioned order of the Hon’ble
High Court, Government Order dated 05.09.2003 was issued by
the Chief Secretary, Government of Uttar Pradesh, for immediate
ban on industrial / commercial activities being carried out in the
residential land use. The Development Authorities / Regulated
Areas and UP Housing Development Council have been directed
to take necessary action as per rules for immediate ban on the
land use being carried out against the land use / approved
building map prescribed in the Master Plan / Zonal Development
Plan / Sector Plan / Layout Plan of any area. A true copy of the
Government Order dated 05.09.2003 is annexed hereto and

marked as Annexure 6.
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“directions (i) to Agra Development Authority and UPPCB to
take requisite remedial measures for ensuring that no such
commercial activities take place in the residential area in
violation of the directions issued by Hon’ble Supreme Court,
Hon’ble Allahabad High Court and this Tribunal and (ii) to
Dakshinanchal Vidyut Vitran Nigam Ltd. to ensure that
electricity connection is provided only to the industries/unit
having No Objections Certificate/Consent to Establish from
UPPCB and the industry/unit located in the confirming zone as
per the master plan of the concerned development authority.”

That complaints regarding the aforementioned unit were
received again in the Regional Office of UPPCB on 26.07.2024
and 31.07.2024 through IGRS reference no. 12146240119131

and 50014624001352.

That the Regional Office of UPPCB, Agra again wrote to the
Vice Chairman, Agra Development Authority vide letter dated
06.08.2024 for appropriate action against the said unit operating
in residential area in view of the directions of the Hon’ble High
Court of Judicature at Allahabad as well as this Hon’ble
Tribunal. A true copy of the letter dated 06.08.2024 sent by
UPPCB to the Vice Chairman, Agra Development Authority is

annexed hereto and marked as Annexure 7.

. That the above response on behalf of the Uttar Pradesh Pollution

Control Board is submitted before this Hon’ble Tribunal for kind

erusal and consideration.
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DEPONENT

VERIFICATION:

Verified at R\ (1 # on this _\®day of December, 2024 that the
contents of the above affidavit are true and correct to the best of my

knowledge and belief and nothing material has been concealed

therefrom.

ot
DEPONENT

wan Kumar
harma Advocate ¥
el V(RA
Read NO JJZ}JQ?
VALID-04/12i27
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